From
The District Magistrate,
Una, District Una (H.P.).

To

The Consultant (Judicial),
Hon’ble National Green Tribunal,
Faridkot House, Copernicus Marg,
Near India Gate, New Delhi,
Delhi-110001.

No. 2020 /DRO/NTLR
Dated 25 .09.2023

Sub: - Compliance report in compliance of order dated
17.03.2023 passed by the Hon’ble National Green
Tribunal, New Delhi in Original Application No. 882 of
2022 titled as Sanjeev Kumar versus Deputy
Commissioner, Rupnagar & ors.

Sir,

It is respectfully submitted that the Hon’ble National
Green Tribunal, New Delhi vide order dated 17.03.2023 while
disposing of the aforesaid Original Application No. 882 of 2022 titled
as Sanjeev Kumar versus Deputy Commissioner, Rupnagar & ors. has
directed the District Magistrates Rupnagar Punjab and Una Himachal
Pradesh to file their action taken report regarding action taken in

ot Maer
Una, gistn%%ligzt(eﬁ%pliance of the following directions on or before dated 30.09.2023

(i) entries in the revenue record regarding the land in
question be appropriately updated and the land in question be
demarcated with proper boundary pillars and be fenced for its

protection within three months;



(i) investigation be completed and police report be filed in

the FIR already registered within three months;

(iii)) FIR be also registered against other persons who are
found to have done illegal felling of trees standing over the land in
question in other incidents and investigation be completed and police

report be filed in the FIR registered within three months;

(iv) environmental compensation be imposed on the persons
who are found to have illegally cut the trees and compensatory

afforestation be done within three months;

(v) strict action be taken by the District Administration
Rupnagar and Police Department Rupnagar/Nangal in future against
the defaulters by registration of FIR immediately on receipt of

compliant;

(vi) immediate help be extended by the District
Administration and Police Department Rupnagar to the Himachal
Pradesh Forest Officials in order to stop and curb any further

violations and encroachment activities as and when so asked for; and

(vil) no project be undertaken on the land in question without
prior approval of the Central Government under the Forest

Conservation Act, 1980.

It is further submitted that after receiving the aforesaid order
Una, District Una (Hd3ded 17.03.2023 of the Hon’ble National Green Tribunal, the
Divisional Forest Officer, Forest Division Una District Una (H.P.)
vide this office letter No. 767/DRO/NTLR dated 24.04.2023 (copy

annexed as Annexure -A) was requested to take up the matter with

the concerned revenue authorities of Punjab proactively for updating
of revenue entries and also ensure fencing of land after obtaining

proper demarcation of entire land parcel within period of three months




from the date of passing the aforesaid order dated 17.03.2023. He was
also requested to ensure compliance of directions mentioned at point
No. (ii) to (vii) above and send his detailed action taken report in
compliance of aforesaid directions of Hon’ble National Green
Tribunal to this office. The Divisional Forest Officer Forest Division
Una District Una in response thereof vide his office letter No. 6275
dated 22.09.2023 (copy annexed as Annexure —B) has reported that
the matter has been taken up with the Deputy Commissioner,
Rupnagar, Punjab vide his office memo No.1714 dated 12.05.2023
regarding updation of entries of land in question in revenue record but
the same has not been done. The demarcation of the land in question
has been done by revenue authorities of Punjab Revenue department
and the work of fencing and erection of boundary pillars is being
carried out and will be completed shortly. Around 11.15 acre land has
been demarcated and calculated less by the authorities of Revenue
Department, Punjab Govt. as in some portion of land illegal
construction has been found done and in some portion, railway line
and railway station has been found constructed. He has also reported
that the Una Forest Division is in touch with Punjab Police
Department and extent all cooperation and assistance in the
investigation. A complaint has already been lodged by Range Forest
Officer, Una in the office of SHO Nangal vide letter No. 1323 dated
27.01.2023 regarding illegal felling of trees standing over the land in
question and FIR No. 11/2023 dated 30.01.2023 has also been
ict Magistrattegistered against accused Daljeet Singh, Akash Rana and others. He
et Hei?further reported that as the Land in question is falling in the
territory of State Punjab, hence the applicable environmental
compensation has to be recovered by the Punjab Forest Department.
The District Forest Officer Una has submitted in his above referred

report that as per directions of Hon’ble NGT, District Administration



Rupnagar has directed District Revenue Officer Rupnagar for
demarcation of the alleged area. Accordingly, the demarcation has
been carried out on 30.06.2023, 29.08.2023 & 18.09.2023. As per
aforesaid report of the Divisional Forest Officer Una the updation of
entry in the revenue record under the ownership/possession column as
“Himachal Pradesh Forest Department” instead of “Makbuja
Mehkama Timber Market” as well as appropriate action in respect
of around 11.15 acre less land than actual area is to be done at the end

of Deputy Commissioner Rupnagar (Punjab).

The reply/response is submitted for favour of consideration of

the Hon’ble National Green Tribunal and the same may kindly be

accepted.
Yours faithfully,
trate,
vagh FanS
Encls. As above. District Magistrate,

Una, District Una (H.P.).
Ph. No. 01975-225800.
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ANNEXURE - A

Personal Attention/
Hon’ble National Green Tribunal Matter/
Most Urgent/Time Bound

From
The Deputy Commissioner,
Una, District Una (H.P.)
To
The Divisional Forest Officer,
Forest Division Una District Una (H.P.).
No. +67F /DRO/NTLR
Dated: - 24 .04.2023
Sub: - 0O.A. No. 882 0of 2022 titled as Sanjeev Kumar
versus Deputy Commissioner, Rupnagar and other.
Sir,

Please refer to your office letter No. 20788 dated
16.02.2023, on the above noted subject.

In this regard, it is intimated that the Hon’ble
National Green Tribunal, New Delhi has disposed of the
éforesaid Original Application with the following directions: -

(i) | entries in the revenue record regarding the
land in question be appropriately updated and the land in
question be demarcated with proper boundary pillars and be
fehced for its protection within three months;

(ii) investigation be completed and police report
be filed in the FIR already registered within three months;

(iii) FIR be also registered against other persons
who are found to have done illegal felling of trees standing over

the land in question in other incidents and investigation be



completed and police report be filed in the FIR registered within
three months;

(iv) environmental compensation be imposed on
the persons who are found to have illegally cut the trees and
compensatory afforestation be done within three months;

(v) strict action be taken by the District
Administration Rupnagar and Police Department
Rupnagar/Nangal in future against the defaulters by registration
of FIR immediately on receipt of complaint;

(vi) immediate help be extended by the District
Administration and Police Department Rupnagar to the Himachal
Pradesh Forest Officials in order to stop and curb any further
violations and encroachment activities as and when so asked for;
and

(vii) no project be undertaken on the land in
question without prior approval of the Central Government under
the Forest Conservation Act, 1980.

It is further intimated that the Hon’ble National
Green Tribunal, New Delhi vide aforesaid order dated
17.03.2023 has also directed the undersigned and District
Magistrate Rupnagar (Punjab) to file their action taken reports in
compliance of aforesaid directions on or before dated
30.09.2023. You are, therefore, requested to take up the matter
with the concerned revenue authorities of Punjab proactively for
updation of revenue entries and also ensure fencing of land after
obtaining proper demarcation of entire land parcel within period
of three months from the date of passing the aforesaid order
dated 17.03.2023. You are also requested to ensure compliance
of directions mentioned at point No.(ii) to (vii) above. You are

further requested to send a detailed action taken report in



compliance of aforesaid directions of Hon’ble National Green
Tribunal to this office before dated 31.08.2023, enabling this
office to prepare & file the compliance report before Hon’ble

National Green Tribunal within stipulated period.

aghav Sharma, IAS
@\U Deputy Commissioner,
Una, District Una (H.P.).
Ph. No. 01975-225800.
Endst. No. #66-72/DRO/NTLR ~ Dated 2%4.04.2023
A copy is forwarded to: -
I; The Deputy Commissioner, Rupnagar, Punjab for

favour of information & further necessary action please.

2. The Senior Superintendent of Police, Ropar, Punjab.
He is requested to send his action taken report to this office in
compliance of aforesaid directions before dated 31.08.2023.

3. The District Forest Officer, Rupnagar (Punjab) for
information & further necessary action please.

i The Environmental Engineer, Punjab Pollution
Control Board Rupnagar, Punjab for information please.

5. The Regional Officer, H.P. State Pollution Control

Board, Una District Una (H.P.) for information please.

puty Commissioner,
@ (' Una, District Una (H.P.).



ANNEXURE - B

. fay~

HP Forest Department

Dated Una, the 5'7’{ i !\'}

From: Divisional Forest Officer,
Una Forest Division, Una (HP).

To: The Deputy Commissioner,
Una.
Subject: 0O.A. No. 882 of 2022 titled as Sanjeev Kumar versus Deputy

Comrmssmner Rupnagar and Others.
Sir,

Kindly refer to your office letter No. 767/DRO/NTLR dated
24.04.2023 on the subject cited above.

2. As desired vide letter under reference, point-wise reply is sent
hereunder:
(i) The matter has been taken up with the Deputy Commissioner,

Rupnagar, Punjab vide this office memo No. 1714 dated 12.05.2023 regarding
updation of entries of land in question in revenue record but the same is still
under progress. The demarcation of the land in question has been done by
revenue authorities of Punjab Revenue department and the work of fencing and
erection of boundary pillars is being carried out and will be completed shortly.
It is pertinent to mention I :re that around 11.15 acre land has been demarcated
and calculated less by the uthorities of Revenue Department, Punjab Govt. as
in some portion of land ill :gal construction has been found done and in some
portion, railway line and r: ilway station has been found constructed.

(ii) This matter pertains to Punjab Police Department. However,
staff of Una Forest Divisiin is in touch with Punjab Police Department and
extent all cooperation and : ssistance in the investigation.

(iii) A complaint has already been lodged by Range Forest Officer,
Una in the office of SHO "Nangal vide letter No 1323 dated 27.01.2023 (copy
enclosed) regarding illegal ‘lling of trees standing over the land in question and
FIR No 11/2023 dated 30.01.2023 has also been registered against accused
Daljeet Singh , Akash Rana and others. Copy of FIR is enclosed herewith.

(iv) As the Lan‘| in question is falling in the territory of State Punjab,
hence the applicable envirynmental compensation has to be recovered by the
Punjab Forest Department. (Copy of proceedings dated 16.09.2023 is attached).

w) Matter pert:-ins to Punjab Administration/Police department.

(vi) ‘Matter perteins to District Administration Rupnagar. However i
is submitted that as per directions of Hon’ble NGT, District Administration
Rupnagar, has directed District Revenue officer, Rupnagar for demarcation of



the alleged area. Accordingly the demarcation has been carried out on
30.06.2023, 29.08.2023 & 18.09.2023. As already stated against point No. (i)
above, around 11.15 acre less land has been calculated/demarcated by revenue
department Punjab as in some portion of land, illegal construction has been
found done and in some portion, railway line and railway station has been found
constructed. Detailed report submitted by Range Forest Officer, Una in this
respect is attached herewith.

(vii) As the land in question is falling in the territory of State of
Punjab, hence the matter pertains to Punjab administration.

It is further requested that matter may kindly be taken up with
the Deputy Commissioner, Rupnagar (Punjab) for updating the entry in the
revenue record under the ownership/possession column as “Himachal Pradesh
Forest Department” instead of “Makbuja Mehkama Timber Market” as
well as to take appropriate action in respect of around 11.15 acre less land than

actual area.
| "’/w}«\w
Divisional Forest Officer,

Una Forest Division, Una (HP).

Endst. No. . Dated Una, the

Copy is forwarded to:
E Pr. CCF (HoFF) H.P. Shimla for favour of information.

2. C.F. Hamirpur for favour of information./

Divisional Forest Officer,
Una Forest Division, Una (HP).

Endst. No. Dated Una, the

Copy is forwarded to R.F.O. Una for information and necessary
action w.r.t. his office letter No. 839 & 840 dated 22.-09.2023.

Divisional Forest Officer,
Una Forest Division, Una (HP).



No. ) 7] ‘7

HP Forest Department

Dated Una, the 7‘2 lz_é / °?0 Q =5

From: Deputy Conservator of Forests,
Una Forest Division, Una (HP).

To: The Deputy Commissioner,
Roop Nagar (Punjab).

Subject: OA No. 882 of 2022 titled as Sanjiv Kumar Versus Deputy Commissioner,
Roop Nagar and Others.

Sir,

It is submitted that as per orders dated 17.03.2023 passed by the Hon’ble
National Green Tribunal, Principal Bench, New Delhi in above OA, entries in the revenue
record regarding the land in question are required to be appropriately updated and the land in
question is also required to be demarcated with proper boundary pillars and fenced for its
protection within three months. It is, therefore, requested that competent revenue authorities at
Nangal may kindly be deputed for proper demarcation of the land in question so that orders of
Hon’ble NGT are complied with within stipulated period.

Deputy COHS@J{OI' of Fore E{/

Una Fores ﬁon Una (H

Endst. No. 17/‘5,’ ]g Dated Una, the ]2%{/ KA 2

Copy is forwarded to:
Pr. CCF (HoFF) H.P. Shimla for favour of information.
2. The Deputy Commissioner, Una for favour of information and n/action. He is
requested to kindly take up the matter with the Deputy Commissioner, Roop Nagar so
that orders of Hon’ble NGT are complied with within stipulated period.

fvator of Foreilés’,/
@n, Una (HP):

Endst. No. ) 7 / 7 Dated Una, the /& /5 / R0 3

Copy is forwarded to CCF Hamirpur for favour of information. In order to

—

' ':':7’~A<,omply with the orders of Hon’ble NGT, an amount of Rs. 8,50,000/- are urgently required

for installation of CCTV Camera set up and fencing of the whole land i.e. property of H.P.
Forest Department at Nangal in Punjab State. It is, therefore, requested that matter may kindly
be taken up with the competent authority for allotment of above amount immediately to this
division. Copy of details of funds required for the purpose as submitted by RFO Una is
enclosed herewith.

Encl: As above Deputy Consepyator of Foregts,
Una Fo jsion, Una (HR). ~

oA



No. /33
HP Forest Department

Dated 27-0/-9023
From: - Range Forest Officer,
Una Forest Range.
Una Distt. Una, HP
To: Station Head Officer
Police Station Nangal
Distt. Ropar, Punjab.

Subject: - Rega.rding FIR against Daljeet Singh s/o Sh. Baktawar Singh r/o Nikku Nangal
Tehsil Nangal: Roopnagar Punjab and Akash Rana s/o Balwant Singh R/o
Nangran Tehsil Nangal, Roopnagar Punjab for illicit felling.

Sir,

In this context it is stated that a complaint of forcefully illicit felling over the
Land of HP Forest department in the name of "Mehkma Makbooja Timber Market" has been
alre_ady file by the HP Forest Department. The FIR against these culprits are yet to be
registered. As the said area has been demarcated by revenue department of Punjab and found
that the felled trees are pertained to the Himachal Pradesh Forest department. You are again
requested to File the FIR against the Daljeet Singh s/o Sh. Baktawar Singh r/o Nikku Nangal,
Akash Rana S/o Sh. Balwant Singh R/o Nangran Tehsil Nangal, Roopnagar Punjab and 10-15
unknown persons for illicit felling, planning of encroachment over land of Forest Department,
destruction of Biological habitat, threating to the Govt. Officials and obstruction in the
preforming of Govt. Duty most probably under section 32, 33 of IFA of 1927, Section 2 of
FCA 1980 and Rule 9 of Forest Conservation Rules 2003, Section 15 & 16 of Environment
Protection Act, Section 57 of Biological diversity Act 2002 under section 189, 379, 425,441 of
IPC and under section 3 of the Prevention of Damage to Public Property Act 1984. This is for
favour of necessary action into the matter please. It is also stated that if any other section of
law/ Act violated may also be imposed on the culprit for their Act.

S
Range Forest Officer
Una Forest Range, Una

Endst no. /324 Dated, Unathe & 7-0/-Re23
Copy is forwarded to DFO Una for favour of information and record please.
2kt

Range Forest Officer
Una Forest Range, Una

NI



~

R
N

&

i
i

N.C.R.B/# Ht st

FIRST INFORMA

L.LF.-l /2dtfge Sedtdt =raw -I

RT

(Under Section 154 Cr.P.C.)

(viTs nusr fotge )
(argT 154 €3 Yfafew nfd'sr @ 3fog)
District P.S. Year 9023
1. (fagr ): RUPNAGAR (@t ): NANGAL (s ):
FIR No. 0011 Data-and. Time uf FIR 30/01/2023 23:48 hrs
(reardtaraH): . rewshwgdisdamemit)e - —
2.| S.No. | Acts Sections
(B3 | (35 ) (war=) :
1 FOREST (CONSERVATION) ACT, 1980 2
2 ENVIRONMENT PROTECTION ACT 1986 (15
3 ENVIRONMENT PROTECTION ACT 1986 |16 :
4 Biological Diversity A:ct__g002 = “5_7(1)
5 IPC 1860 189
6 IPC 1860 379
7 IPC 1860 425
8 IPC 1860 441
9 PREVENTION OF DAMAGE TO PUBLIC 3
PROPERTY ACT, 1984 3
10 |INDIAN FOREST ACT, 1927 32 el Es e
_ 11 [INDIANFORESTACT. 1927 38 =
3. (a)Occurrence of offence (muama &t weam):
1,Day(few): Intervening Day Date From 05/11/2018  Date To 30/01/2023
Time Period Time From Time To :
22:00 hrs : 22:45 hrs
(rHt Prre): (AR 3): (7R 39):
Information received at P.S. Date Time >
(O)ars few wawr yruz I o firdh w oy (aghy: 01012023 )
General Diary Reference Entry No. Date & Time ey
c 5 021 . 30/01/2023 23:00:15. hrs
( )(a“'nm HEds) : (yfemt n): (3dT M3 ") :

4. Type of Information (F=ardt €t fany): Written
5. Place of Occurrence (W2aT HETS ):

1.(a) Direction and distance from P.S.
(w3 gdt w3 fen):

~ (b)Address(u3T): =J€ i3 fag sars

EAST, 2 Km(s)

Beat No.

(gte /) :

e e
£ BTN



i

N.C.R.B/?%.H w3 st
ILIF.-| [2ofifga Ieamft sron I

:'(‘é In case, outside the limit of this Police Station, then
) (F99 grer Hiur J gvgg9 T 3)

Name of P.S District(State)
(e = ) (fagr (a91) ):
6. Complainant / Informant (frarfezaaz™ /qusTaas):
(a) Name(a™ ): Rang Forest officer

(b) Father's Name (fustavam): -

() Date/Year of Birth
(73H sdta/Ars):

(e) UID No(wretst 3. ):

(f) Passport No. (yrldge &.):

2003 (d)Nationality (s aed37)INDIA

Date of Issue Place of Issue :
(mret Fgs <t ) (7t 995 B HETS ): :
(9)1d details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN) ‘
S.No. | Id Type Id Number ;

(51 5%)| (g U3T &t fann ) (veE )

(hOccupation (faa7):

(i Address(y37):

S.No. |Address Type Address

(B 3.) | (u3 =t fam) (usT)

1 Present Address  |Una forest Range., UNA SADAR, UNA, HIMACHAL PRADESH, INDIA
2 Present Address |Una forest Range., UNA SADAR, UNA, HIMACHAL PRADESH, INDIA

3 Permanent Address .Una forest Range., Una forest Range, UNA SADAR, UNA, HIMACHAL '

PRADESH, INDIA : ‘

.Una forest Range., Una forest Range, UNA SADAR, UNA, HIMACHAL c |

PRADESH, INDIA e

Q) Phone number : Mobile (Haets H
¢ (éB"fé‘K ?5'): : -6"‘_):

Details of known/suspected/unknown accused with full particulars
7. (faz/ddt/mfamiz HswH B Y3 o< Afa3 Tdes ):
Accused More Than(fga 3 g »ugrdt €t faest):

S.No. |Name Alias Relative's Name Address
(3t 3) [(aH) (Bua™) (fom3e & 3™H) (u37)
1 Daljeet Singh Father:Sh. Baktawar 1. Nangal Niku Lower, Upper,
Singh NANGAL,RUPNAGAR,PUNJAB,
INDIA A
2 |Akash Rana ; Father:Balwant Singh  [1. Nangran Kalmot,NANGAL,
foos =0 e T s - R L S el e - RUPNAGAR,PUNJAB,INDIA
3 |10-15 & HIBH 2via@ehor Father:-— 1, ===~ UNKNOWN,NANGAL,
RUPNAGAR,PUNJAB,INDIA




N.C.R.B/ﬂ‘a.#’r.i;m.‘-ﬁﬁ
I.I.F.-l /2aitfgs st eran -

Reasons for delay in reporting by the complainant/informant

8'(mafftsmln_mwam?faﬁaz@a‘tmeanw§€wm):

9. Particulars of properties of interest (Attach separate sheet, if necessary)
(nefuz wrfeere e Fogev(R Agdt 3,37 Sudt Hie a4t a9)):

She. [Property Category Property Type (wrfewre |Description Value(in Rs/-) .
(vfeere € gat) <t fami ) ([a=) (T (W) |

Total value of property stolen(In Rs/-)
(I Jet wikmw v IB HE( T fev) ): ’ i
11 Inquest Report / U.D. case No., if any (3e3tHt fatige / .3t
YJdeE H. , Agd a€t I2):

S.No. |UIDB Number

(351 3.) |(@.3t.ygge H.)
12.First Information contents (Attach separate sheet, if necessary)

(ufast wreardt miardt(R wgdt 3,37 Tudt Hie a4t ad)):

&a% €auH3 ,"No.1323 HP forest Department Dated 27-01-2023 From :-Rang Forest

officer , Una forest Range. Una Distt . Una , HP To:Station Head Officer Police Station

Nangal Distt .Rpoar ,Punjab .Subject :-Regarding FIR against Daljeet Singh S/O Sh.

Baktawar Singh r/o Nikku Nangal Tehsil Nangal , Roopnager Punjab and Akash Rana

s/o Balwant Singh R/O Nangran Tehsil Nangal , Roopnagar Punjab for illicit felling . Sir, -

In this context it is stated that a complaint of forcefully illicit felling over the land of HP

forest department in the name of “* Mehkma Makbooja Timber Market” has been Already

File by the HP Forest Department .The FIR against these culprits are yet to be

registered .As the Said area has been demarcated by revenue department of punjab

and found that the felled tree are pertained to the Himachal Pardesh Forest department.

you are again requested to file the FIR againest the Daljeet Singh S/O Sh. Baktawar

Singh r/o Nikku Nangal Tehsil Nangal , Roopnager Punjab and Akash Rana s/o Balwant

Singh R/O Nangran Tehsil Nangal , Roopnagar Punjab and 10-15 unknown person for

illicit felling , planning of encroachment over land of forest Department , destruction of

Biological habitat , threating to the Govt , officials and obstruction in the pereforming of

Govt . Duty most probably under section 32,33,0f IFA of 1927, section 2of FCA 1980 5

and rule 9of forest Conservation Rules 2003,Section 15& 16 of Environment Protection
$ Act Section 570f Biological diversit Act 2002 Under section 189,379,425,441, of IPC |
and under section 3 of the prevention of Damage to public Property Act 1984 This is for o
favour onecessary action into the matter please .It is also started that if any other section ’
of law /Act violated may also be imposed on the culprit for their Act . SD/- Rang Forest
officer , Una forest Range."f"3 I/C PP Naya Nangal To Register Fir and investigat SD/-
Danish veer SI/SHO PS NGL 30-01-2023 faftm “ | argeredh ufsn -»in feq soums vy
™EHT TS 3415 & HB |/C PP 3a1s & Had et 1 fen Taums g =rfon famr 1 fen eoums
&9 <= 3% nierg Q" HP &8 HaeH T9v qas ©f frefon i3t aret 3 Ifaw retdt Wy wiegng g
501s 7% fea femam i3t fret 3 fagr fx fen medt At SSP wifus &% aiw 3¢t 9 | frer 3 faor fx
ZHt feu I sfares g9 fe€ fms Gy Tuzs ufen a0 FeE 3dms 30® 7% < feran Jit ardll
¥ T94H3 HAgG 3 HITHS HoH section 32,33,0f IFA of 1972, section 2of FCA 1980 and
rule 9 of forest Conservation Rules 2003,Section 15& 16 of Environment Protection Act

3

10




N.C.R.B/s.H.»ra. gt
I.I.F. I/éa‘if‘gawaﬁ?ﬁ g -l
Sectlon 570of Biological diversit Act 2002 Under section 189,379,425,441, of IPC and :
under section 3 of the prevention of Damage to public Property Act 1984 &t d= urfen
Aer J fggar eouma oA 598 Erfedt Haew 5 goH €93 safuste esH3 fif S/0 suzeg fify
s fog sars , W3 wiam grer S/0 ¥8<3 fHu s sTaaet aer s fagT gused M3 10-15 &7
HgH fengrdhr € J&ft PHG faans iR @ arer wien 7feT 3 | HeeHr 297 o0d o899 efes 2 7ig
137 7R HedB gH 3 MeHTTs §TST § eAdh T Trfeasn fesww fidt w2 | We S| AR ASI Aug
fHr 653/713 ,PHG »ife® aHa € 9e7aT 598 IeFth e eopdr & g a7 | Adt/-ffeadis fw S
I/C PPfewr sars it 30-01-2023 g7 3 St fonm s AT:10:45 PM.," €9u3 g7 a8 de
Ug HaeHT 893 1 goH §a3 safumre wnHls i S/0 syzres fiw fifs fsy sars , m3 nigm et
S/0 5<3 fHw s aaat are 5ars fgT guade M3 10-15 a7 g fewadt @ waw afineg
95" 7y &3 famir Ht <t 3afis uE3 waks it aretifgaras ©t yadt 9o BEt MHC § gefes
=it aretifeauron 298 gH quad 3 ewdhy Trfeadn ARW feggw fédt o ot ¥ | s 3 FIR's
fesrar Rfarce wrfag w3 mieroTs orar =t fer &8 ot 370 Wahn Areaftnrnvms eouHz Hig
Az warenr 38t mfder PHG fsans fifw @ = 99w 3edite fawre Sl ffesHis fifw SI I/C PPfamt
9IS T ITHT §9 AT T o137 famlset gue a'g 22 et 30.01.2023 AT:-11-40PM.

P P S R R e T

2R

RIS SR

U 13.Action taken : Since the above information reveals commission of offence(s) u/s as mentioned at
(Fraerel : Qudaz Areadt &% U3t 95 d fa wyew 95 v 3T H. §'2 . T wandt et @ sfam

(1)Registered the case and took up the investigation (3% Tam 37 famr w3 y=3™® T8

An s sehy v o
SRR

or (7);’

Directed (Name of 1.0.): s Rank e
(2)( At wfaarat @ B ): Inderjit Singh ( ): Sl (Sub-Inspector) : ;

No(z): 266/FGS to take up the Investigation (?s ATY wy Yy B Tet fsaen fésf famrr) or‘f

Refused investigation due to

@) (faw a5 g9a fesara #137) :
or (fesarg g9 © 3=, A7)
(4)Transferred to P.S.(gme"): District (fag):

on point ofjurlsdlctlon (Tedet aTe) .
F.I.R.read over to the complainant/informant,admitted to be correctly recorded and a copy glven
(FrerfeggagymusaesT § Yafet ug @ g aet mdt wen Ifowr Wiew w3 5 anft yes frarfegaear 3

e R.0.A.C.(m3.€ .2 .H1.)



1
|

N.C.R.B/™&.Ht.nra st
I.I.F.-l /&dftfgs seatdt gran -

Signature/Thumb impression of the complainant / Signature of Officer in charge,

14.informant (frarfesaag/uaaasT @ TRa™E / #ad Police Station(arer ygrdt € JI™g)
= foums):
Signature/gTargt f
i G
15 Date and time of dispatch to the court Name(a™): DANISHVEER SINGH*
(e3R8 0 395 < 3dfta w3 mr): Rank (mgeT): Sl (Sub-Inspector) - f:

No(®.): 37/RRT




N.C.R.B/m&.Ht.mg. Eﬁ
LIF .-l /2tfgs 3e3idt %"H‘H -1
Attzchment to item 7 of First Information Report (We® qus’ false € ve 7 Agds): i

Physical features, deformities and other details of the suspect/accused:(If known/seen )
(Aet y@ar €t mdted felnsT,fearg w3 J9 Fgen: (Adg e fag/Sfmm fapur ))

| S.No. | Sex |Date/Yearof | Build |Height(cms.)| Complexion Identification Mark(s)
(3 E) | (fe@) Birth(aaH (geree) | (Fe(R.H)) (gan) (ysTe faz;‘)
M) |
1 2 3 4 ‘ 5 6 7
1 Male 2003
2 Male 2003
3 Male 2003
. T
Deformities/ Peculiarities| Teeth Hair Eyes | Habit(s) Dress Habit(s)
(feaa / feRma) (Fe) (=) (nit) - (wres) (ufgar=) :
8 9 10 11 5 =D B
— _ =
i =
. = =5 I | | =
BTt e et S S R G e o ,
/Dialect  |Burn Mark|{Leucoder| Mole Scar Tattoo " (39)
(smvagt) (73 I T ma (vgam) (7eH) (e J' =)
fomms) | (faer @)
14 15 16 17 18 19 20

| | | | | [ l
| | | | | [ | o

These fields will be entered only if complainant/informant gives any one or more partlculars about
the suspect/accused.
feg 939 3¢ waW o3 Aed Aag fafe3aasT / gEa'aa3T Hdl /mn@aﬁéﬁmw—mm‘a"rfé@fﬂl)

&~
4 o




e Punjab Pollution Control Board

== Regional Office-Rupnagar
W #281, Glanl Zall Singh Nagar, Rupnagar-140001

eeroropar@gmall.com

No. i Date: | C o/t
Mo IR~ ISJos/ac]
To
1.  The Sub Divisional Magistrate, Sri Anandpur Sahib, Rupnagar
2. The District Revenue Officer, Rupnagar
3; The District Forest Officer, Rupnagar
4, The District Forest Officer (Wild Life), Rupnagar
5.  The Deputy Superintendent of Police (D), Rupnagar
6. The Range Forest Officer, District Una, Himachal Pradesh
7. The Tehsildar, Nangal, District Rupnagar
Subject:

‘Proceedings of the meeting held under the Chairrﬁanship of Addl.
Deputy Commissioner (G), Rupnagar on 13.09.2023 at 02:00 PM
in the O/o0 ADC (G) Rupnagar regarding O.A. No. 882 of 2022 titled
as Sanjeev Kumar V/s Deputy Commissioner, Rupnagar & Others.

In this regard, the copy of proceedings of the meeting held under the
Chairmanship of Addl. Deputy Commissioner (G), Rupnagar on 13.09.2023 at 02:00 PM
in the O/o ADC (G) Rupnagar regarding O.A. No. 882 of 2022 titled as Sanjeev Kumar

V/s Deputy Commissioner, Rupnagar & Others is attached herewith for information and

necessary action please.

You are requested to comply with the decisions of the Chairperson taken

during above said meeting and submit the action taken report within stipulated time

period.

DA/-as above -

| :
Environmental Engme%



Subject:

Proceedings of the meeting held under the Chalrmanship of Addl. Deputy
Commissioner (G), Rupnagar on 13.09.2023 at 02:00 PM in the O/o ADC (G)
Rupnagar regarding 0.A. No. 882 of 2022 titled as Sanjeev Kumar V/s Deputy
Commissioner, Rupnagar & Others.

The following were present In the meeting:

1. Sh. Mandeep Dhillon, Sub Divisional Magistrate, Anandpur Sahib
2. Sh. Gurdev Singh, District Revenue Officer, Rupnagar

3. Sh. Harjinder Singh, District Forest Officer, Rupnagar

4. Sh. Kulraj Singh, District Forest Officer (Wild Life), Rupnagar

5. Sh. Rahul Thakur, RFO UNA (HP)

6. Sh. Sandeep Kumar, Tehsildar Nangal, District Rupnagar

7. Sh. Manveer Bajwa, DSP (D), Rupnagar

8. Sh. Sandeep Singh, Patwari, -

9. Ms. Shashi, Deputy Ranger, UNA (HP)

10. Sh. Charanjjit Rai, AEE, Rupnagar

At the outset of meeting, the Environmental Engineer, Regional Office, Rupnagar has

briefed about the final orders of Hon'ble National Green Tribunal passed in the matter of O.A. No. 882 of

2022 titled as Sanjeev Kumar V/s Deputy Commissioner, Rupnagar & Others on 17.03.2023. The
following directions were issued by Hon'ble NGT in the final orders:

1.

Entries in the revenue record regarding the land in question be appropriately updated and the
land in question be demarcated with proper boundary pillars and be fenced for its protection
within three months.

Investigation be completed and police report be filed in the FIR already registered within three
months.

FIR be also registered against other persons who are found to have done illegal felling of tress
standing over the land in question in other incidents and investigation be completed and police
report be filed in the FIR registered within three months.

Environmental compensation be imposed on the persons who are found to have illegally cut the
trees and compensatory afforestation be done within three months.

Strict action be taken by the District Administration Rupnagar and Police Department Rupnagar /
Nangal in future against the defaulters by registration of FIR immediately on receipt of complaint.
Immediate help be extended by the District Administration and Police Department Rupnagar to
the Himachal Pradesh Forest Officials in order to stop and curb any further violations and
encroachment activities as and when so asked for.

No project be undertaken on the land in question without prior approval of the Central
Government under the Forest Conservation Act, 1980.

Thereafter, it was informed that the matter regarding implementation of directions issued by

Hon'ble NGT was earlier reviewed by ADC (G), Rupnagar on 30.05.2023 and the point wise compliance of

decisions taken during the last meeting was discussed, which is as under:

Sr. Decisions of meeting held on Compliance submitted by Concerned Department
No. 30.05.2023
District Revenue Officer, Rupnagar will |¢ DRO Rupnagar, Informed that the demarcation of
L foom a joint committee after land In question has already been done by the
coordinating with the District Revenue Revenue Officials of Himachal Pradesh, however,
Officer, Una, Himachal Pradesh and fencing opposite to the railway line area couldnt be
send the compliance report within one completed due to eviction/alleged kabza made on
month. that particular land by few people.
e It was also informed that the same matter is also
sub-judice in Hon'ble Punjab & Haryana High Court.
¢ DRO Rupnagar was directed to report regarding
current status of litigation/court case/encroachment
as well as status of fencing work to be carried out
on encroached land under litigation, within one
week.
2 Department of Police will submit the | SSP Rupnagar vide letter dated 2.06.2023 has informed

Action taken report to Deputy | that:

Commissioner, Rupnagar as well as| e FIR has been lodged against the 2 no. accused
Punjab Pollution Control Board within Daljeet Singh and Akash Rana on 30.01.2023 u/s 2
two days. of Forest Conservation Act, 1980 & Rule No. 9 of
Forest Conservation Rule 2003, Section 15/16 of
Environmental Protection Act, Section 57 of
Blological Divercity Act 2005, u/s 189/379/425/441
IPC & Section of Prevention of Damage to Public
Property Act, 1984.

o Both accused Daljit Singh and Akash Rana have




been investigated on 06.05.2023 and 15.05.2023 as
per the order of Hon'ble Punjab and Haryana High
Court Chandigarh. After obtaining the land related
records from the Forest Department, Himachal
Pradesh, the suit challan will be prepared and
submitted to the court. During the Investigation, if
the involvement of any other person is found, action
will be taken against him as per law.

District Forest Officer, Rupnagar to
coordinate the matter regarding
Environmental Compensation with SDM
Nangal.

e DFO, Rupnagar informed = that the damage
compensation for 23 trees by assessment of Rs.
1,31,500/- has been given to District Forest Officer,
Una Himachal Pradesh by District Forest Officer,
Rupnagar vide letter no. 9375 dated 27.12.2022.

e ADC (G) directed DFO Rupnagar to recover the
compensation from 2 no. accused and deposited the
same into Punjab Treasury within 3 days and will
give clear cut report to the Deputy Commissioner,
Rupnagar.

PPCB will be coordinating with District
Forest Officer, Rupnagar regarding
imposition of Environmental
Compensation in the above matter.

Xen, PPCB has been directed to coordinate the matter
regarding deposition of - Environmental Compensation
with DFO Rupnagar.

PPCB shall send directions of Hon'ble
NGT to the stakeholder departments of
District  Rupnagar (Sub Divisional
Officer, Distt. Town Planner, Executive
Officer & Senior Superintendent of
Police) for not allowing any project at
said site, without obtaining prior
permission under the Forest
Conservation Act, 1980.

Necessary instructions regarding no construction of
project have already been passed to all Departments
vide this office letter no. 1559-63 dated 13.06.2023.

It was also decided that another review meeting under the Chairmanship of the Deputy

A

Commissioner Rupnagar shall be held in the next week and DRO, Rupnagar was directed to call all
concerned officers for the review meeting, so that report may be submitted to Hon'ble NGT by
30.09.2023. ’



To
Tehsildar,
Nangal.

TSR W—— /NSK-2/Dated ...?f.).[.s..l.ff’.-.%?.s.

Subject: OA No.882 of 2022 titled as Sanjiv Kumar Versus Deputy
Commissioner Rupnagar and other.

With Reference to subject mentioned above, as per orders dated
17/03/2023 passed by Hon'ble National Green Trilunal, New Delhi in above OA,
entries in the revenue record regarding the land in question are required to be

appropriately updated and the land in question is also required to be demarcated
with proper boundary pillars and fenced for its protection.

Therefore you are directed to demarcate the land in question in
presence of concerned Departments and update the entries of revenue record
pertaining to land in question. you are further directed to submitt the detailed
action taken report in compliance of aforesaid directions to this office before
07/06/2023. '

Encl. as above

P TE

District Revenue Officer

» Rupnagar
Endst No. 258286, /N.5.K-2/ Dated 3‘51539%‘23

Copy forward to :-

1. Deputy Commissioner, Una, District Una (HP) for information & further

necessary action Wwith a reguest 10 direct the concerned depariment o
coosdinvate with T enshoar Nangal | Mob. no. 8542000002)

2.  Sub Divisional Magistrate, Nangal in reference of their letter no. 122-24/M.C.-
3 dated 22/05/2023 for information further neccessary action please.

3. Divisional Forest officer, Una, with request to get land in question, fenced
with proper boundary pillars and coordinate with Tehsildar.Nangal for
compliance of order of NGT.

4. Executive Engineer, BBMB Nangal for information & further necessary action
for compliance of order of NGT

5% Executive Engineer, Punjab Pollution Control Board, Rupnagar for information
& further neccessary action please. 5

Cng

District Revenue Officer
Rupnagar



Office of Deputy Com00Omissioner, Rupnagar

Sadar Kanu ranch

L]

To <./ ;
™~ Deputy Conservator of Forest,

Una, Forest Division, Una (HP).

Subject: OA No.882 of 2022 titled as Sanjiv Kumar Versus Deputy
Commissioner Rupnagar and other.
Reference  Your office Letter No. 3085 dated 21/06/2023

In continuation to this ofﬁce letter No. 2581 dated 30/05/2023 on the
subject cited above.

1 Tehsildar Nangal conducted the demarcation on date 30/06/2023
which cannot be completed because of aner area and asked for assistance of DGPS
team. Now vide hIS letter No. 06/0.K. dated 07/08/2023 has informed that
demarcation of land in question will be compleated on 18/08/2023 and requested

to inform your office to arrange the DGPS team for the demarcation.

2. e You are therefore requested to depute responsible officials from
.

your office to be present on the spot with the DGPS team for demarcation on

18/08/2023 and further ensure proper fencing of land after the demarcation.

Encl. as above :
: T Y

District Revenue Officer
Rupnagar

Endst No. 4953:7.96../N.5.K-2/ Dated /9§/3223.

Copy forward to :-
1. Deputy Commissioner, Una, District Una (HP) for information & further-

neccessary action please.
2. Sub Divisional Magistrate, Nangal is requested to be present & monitor the

demarcation.

3.  Executive Engineer, BBMB Nangal for information & further neccessary action
please.

4, Tehsildar, Nangal for for proper arrangement of demarcation to ensure
completetion of demarcation & for further neccessary action.

T
District Revenue Officer
Rupnagar
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fenr:- OA No.882 of 2022 titled as Sanjiv Kumar Versus Deputy Commissioner
Rupnagar and other,

oy Deputy Conservator of Forest, Una Forest Division, Uns (HP) € 8237 3 U39
&89 5397 fH=t 01-3-2023 ¥ Hdy 91

Qudss felt REd Yoy Tt g Senr g widts US9 v §
REfa3 3 2 Adw 9 84t ot Atet 3 fx fsudt Deputy Conservator of Forest, Una Forest
Division, Uns (HP) &&' Hatiar Ma.t.2t. 7t @ gant 9t Inat e féwe wadie fig &m &
fsmaedt w95 oet nrut § Bast @St D1fen Rda R ol § dadt g A 3 fr em
gad € feraedt ufost & i3t aet A9 fev feraedt Havs &at 3§ malt FYifer wet fen
Jad ©f vurgr famavd 995 ®ET AEUZ Wigan 3 foracdl avs &t faus fidt o fox
PUE H99 Ud 228 ACHG <M o' &a migE e fadz It foouss &St s @ 37 7
feRavdl HaHs aist @ A feR o=@ & S faraedt aes &t st 18-8-2023 wawa
st et

falige iUt § »ETE! e araeTet HEt O 3w

/ Aﬁ\(\ i
W'ﬁﬁnf
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OFFICE OF THE TEHSILDAR NANGAL, DISTRICT RUPNAGAR.

To

Deputy Commissioner,

Rupnagar.

NO s assasasss /0ok dated 21-08-2023
Sub. OA No.882 of 2022 titled as Sanjiv Kumar Versus Deputy Commissioner

i Rupnagar and others.

Reference Regarding letter No. 5397 dated 1-03-2023 from the office of Deputy Conservator
of Forest, Una Forest Division, Uns (HP). ;
Regarding the letter under reference the above subject, it is requested that

18-08-2023 date was fixed for the demarcation of the subject land in the light of the orders

of the NGT. But on the said date Demarcation could not be done due to released water in

the Sutlej River by B.B.M.B. Nangal. Now the date for Demarcation of the area under the

subject has been fixed as 29-08-2023. Therefore, it is requested that two experienced

Kanungos and two Patwaris should be assigned for Demarcation on the said date.

Tef%lldar,

Nangal. .
Serial No. 2. =) 13....... Jok - - dated 21-08-2023
A copy of this is available at:-
7 B The Deputy Commissioner Una Himachal Pradesh is requested to kindly send the

concerned Tehsildar/Kanungo and the officials of the concerned department on 29-
08-2023. '

2. The Deputy General Manager, Northern Railway, Ambala is hereby requested to
bring some area of Timber Market situated in Village Nikku Nangal Tehsil Nangal
District Rupnagar in the Nangal Ambala Railway line at the time of earlier
Demarcation of the said area.

8.~ Itis requested to the Deputy Conservator of Forest, Una Forest Division, Una (HP)
that the said area is to be Demarked through the total station, so take the Total

Station team for marking on the appointed date. Kindly send the officer/employee
summary record.

4. A copy of this is sent to the Girdawar Halqa Nangal and it is instructed that the Total

Station team is to be brought by' the concerned department for Demarcation, so the
Demarcation should be completed on the appointed date including the Patwari

I Ialqa.
'k’s



FHE R2Y
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s 22~69~202.

IqH - 7 giker afewrd, FA7| - @« deo At AT |

g - Regarding complience of the order of hon'ble. NGT in OA No. 882/2022
dated17.03.2023 titled as Sanjeev Kumar V/s Deputy Commissioner repnagar and
Others.

19,

Sy faww ¥ wad & fRdew 7g § & #mitg National Green Tribunal T OA No.
822/2022 dated 17.03.2023 titles as Sanjeev Kumar Deputy Commissioner Rupnagar and Others #
Tk sreat it wrar # o G agdiee dww, S w7 T g gra st ferd R
29.08.2023 #r Trored fawmr fRwm=er wrer e A F frer woer aftwrd sar |, st wse g,
T T FHATA a7 TIErT ATAH, FAT 79 A7 F a7e7 9ra1€ #4¢ 132/H dated 19.10.1954, 133/H
dated 19.10.1954 & Supplementary Award 132/H dated 19.10.1954/16.11.1955( sra=ireTs i derer
) TEXT AT 478,453,454,434,435,436,427,428,429,420,421,422,426,425,408,406,405,404,394,502,505,447,448,450,451,452 , 419
, 418, 443,456,442,441,439,440,415,416,417,423,424,410,395,394,404 Ft TRATEET AT / WGl Hgrw Avwr Awg , warer
THAT T AL AT AT AT srfawrdt #t a0 Hge g Yeqd arée WA ( Aqwrhare giw qew §)
T T AU 7 wgraar § et guw f 7€ | 3w qar€ F o ¥ 34.01 wHE (352 FATr 13
HTTH) FT WHIAT Hg@wT ferax wifshe & forg srfarrgor fa mam ot | et gaerer 49 3214 qadiet wafaaa
AT 12.02.1990 ( HFATFATE WA HOH § ) T WX S FWTT AT & 3w 7rae ot & a7 8 | FHamwedy
F ®TET 9T ¥ 34.01 THFE I H ¥ 11,15 UH 9% 59 arg vF | Frewd F g7 i o vl @ e g @
mrEa #1 famior fmar o § 7 g3 9 v e /i g st Fenr T wr war € | R wr W
T 2T YRa "TEE WA AT W SIF X arsadt # & € § | a9 v Ruraer wdor (wewgwr
wgFAT feme wrfde) £t f & i fRar $t 67 aagqs 78 st &7 § o a5y & it § | S dr
e g1 w1 R g g | gferor fRar fi @) e das fiede wie § 7 o Rar fit frad W wrdw
T § T AT JATSA Y ATEALT AT AT TH G | T A(ATw a9 (AT BETIS S_9r (WHGAT A
ferae mifiie) t ofr & ST e ff F Tow s A A | e wamr S S asdd s T g |

I sfaufEa i 34.01 Uwe ( 352 FATer 13 WX ) it argeadt Qof &9 & 71 ¥ v wehr
FifH For % # T F7 gL 11.15 T ¥ ¥ & F9 ¥ 7€ I 0 7 GIRT 0 AT 1009 § 79T T
i 9T & Fewr AT AT B | FafE Tored RAWRT S dSTE g e Ao # o F AW g oft
ST T A A @7 & | o arx qrerer fawm dwer ¥ sraet Rqid faemedY Rt 29.08.2023-% st aviw far

AT ( e Wi e g)| *S$PT . 262
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